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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

————

0.A 132/95. Dt. of Decision : 2-2-95.

1. Dara Srinath . 13. K.Ramaswamy

2. B.Saranga 3abu 14, M.Raju

3. B.Ramdhan 15. G.Florence

4+ M.A.Hameed 16. I1.Babu Rao

5. R.Venkateswara Rsao 17. T.3udershan

7. 5.%ammaiah 19. Ha¥nekr rays

8. R.Shyamsundar 20. M.Tourlya

9, D.B.M,Krishna 21. K.Naraysna

18. R.Srinivas 52, Shaik Hussain'

11. M.Satyanarayana Reddy g ,

12. R.Rajendra Prasad .« ADplicantg.
Vs

a

ﬂ-

Ytés-aecfetary,y
Dept., of Posts,
New Belhi.

2. Chief PostMaster General,
A.P.Circle, Hyderabad.

3. The Superintendant, RMB'Z'Division,

Hyderabad. .. Respondents.
Counsel for the Applicsnts : Mr, B8.5.A.Satyanarayang
Counsel for the Respondents : Mr. N.R.Devaraj,Sr.CGSE.
CORAM:

THE HON'BLE SHRI JUSTICE V. M ELADRI RAO : VICE CHAIRMAN

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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C.2A.N0.132/95 Dt. of decision: ’Zfblﬁf, ‘
JUDGEMENT é

I As per the Hon'ble Sri R.Rangarajan, Member(a) [

Heard Sri B.S.A.Satyanarayana, learned counsel

for the applieants and Sri N.R.Devaraj, learned counsel

for the respnondents,

HHSQ.T.Act, 1985, éll‘thefézgapplitantsrhé;egn'had,join?

as Reserved Trained Peol/short Duty postal Assistant

in the year 1982, Later on, all the applicants were?

absorbed during the years 1989 and 1990. " Since then|

all the applic¢ants are working as Postal éssistants

at various offices in RMS 'z' Division under the Andhra

entitled for grant of Productivity Linked Bonus at Ube
rates applicable to the regular Postal Aséistants fof

the period they worked as.RTPs/SDPAs and for a further

===

1

direction to pray arrears of bonus to which the applicants

are eligible.

il

3. The applicants herein were absorbed after theyi

worked as RTP/SDPAs in the respondents or@anisation.?

had

It is stated that they were selected after tough compe-

tition and performed their duties quantitatively and|
qualitatively the work as that of regular PAs whenew

they were engaged intermittently against the vacanci:

regular Postal Assistants. By denying thém the bene
of productivity linked bonus for the period they had
served as RTR/SDPAs, allowed by the D.G., Dept. of 2
by letter dt. 5.10.88, they had been subjected to ho

discrimination in violation of Art.l14 and 16 of the

constitution. Hence, this OA has been filed with thg

above prayer.
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4, sri B.S.A. Satyanarayana, learned icounsel

!
for the applicants has drawn our attention to the

|
judgement of the Ernakulam bench in OA 171/89, dt.
18.6.90. The applicants therein were aﬂso similarly

situated as the applicants herein. TheEOA 171/89 on

the file of Ernakulam Bench was decided jbased on the
l

decision in OA 612/89 on the file of thée| same Bench.
I

The ratio in that judgement was that no distinction

casual Labourer
It was turther

can be made between an RTP worker and a
in granting Productivity Linked Bonus.

held in that OA that RTP candidates lik% Casual Labourers
are entitledlto Productivity Linked Bon4s if they have
put in 240 days of service each year enéing 31st March
for three vears or more, It was furtheé held in that
0.A. that amount of productivity Linked!Bonus would
be bhased on their average monthly emolu%ents deter-
mined by div;ding the total emoluments for each account-

ing vear of eéeligibility by 12 and suhje-t to other

conditions prescribed from time to time

RS N & TP W S

5. Similar order was also passed by %his Tribunal
in OA 611/94 dt.31.5.94, and 869/94 @t.%7.7.94 wherein
the applicants were similarly placed toithat of the
applicants in OA 171/89. As the applic%nts herein
> - are in the séme situation as appiicantslin oa 171/89
decided by the Ernakulam Bench and in O 611/94 and

869/94 of this Bench, we see no reason in not extending

e P

the same benefit to the applicants in these OAs also.

i
6. In the result, the O.A. is allowed| with a

direction to the respondents to grant tﬁe applicants

the same benefit as granted by Ernakulam Bench and

.ot
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this Bench of the Tribunal in the aforestated V

cases as quoted in Para-5 above. The above direc- |
l |

tion should be completed within a period of three |
months from the date of communication of this orderf

7. The 0.A. is ordered accordingly at the admiss%on

stage itself, NoO cos tsjhﬂ' , |
’ |
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( R. Rangarajan ) { v. Veeladrl Rag ) |
- Vice Chairman r \

Member (A)

l Dated Z’February, 1995. }%qﬂgﬁioﬁb

Deputy RegistraI(J)CC

kmv . V
Dept.of Posts, New p€.Tagi=- ! ‘
B |

2. The Chief Postmaster General, -
A.P.Circle, Hyderabad. . |
V

3. The Superintendent, RMS 'Z' Division, [
l |

Hyderabad,
4. One copy to Mr.B.S.A.Satyanaragana, Advocate, CAT.Hydd

To

5. One copy to Mr.N.R.Devraj, Sr.cGSC.CAT.Hyd.
|
6. One copy to Library, CAT.Hyd. g ;.
|

7. One spare Cop¥e.
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COMPARED BY APPROVEL oY 4
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IN THE CENTRAL ADMINISTRATIVE TRIBE&H,
HYD&RA»AD BEJCH AT HYDERABLD

THE HON'BLE MR.JUSTICE V,NEELADRTRAC
- VICE~CHAT RVAN

AND
/

THE HOW'BLE MR.R.RANGARAJAN ; M(ADZH)
DATED: )/—'z/-lggg/

QRDERAFULGEMTY 5 o \

MJAL/R./CUA o,
O.ao. L%-?/hs
T-JXGNO. . (W|p. ' ;:

Admlttéo and Interim directions

issueqg
o Allowed, . ‘
. IhSp@SEngﬁmﬂéﬁh dffggzlons.
Dismilsseq. o ;////¥{
) Dis. Ssed as W1thdraw —(\}J{

L Dismisseg ror defagult, \\
Ord:Ied/Rejected






